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   Learned counsel for the assessee submits that they have 

availed the Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019, 

which has been accepted by the Department and Discharge Certificate 

has also been issued by the Designated Committee, which has also been 

produced on record.  He further submits that Revenue has filed appeal 

(ST/697/2009) against Order-in-Original No.19/2009-ST dt. 

12/05/2009.  Against the very same impugned order, assessee has also 

filed appeal (ST/727/2009) and availed the benefit of Sabka Vishwas 

(Legacy Dispute Resolution) Scheme, 2019.  In view of the Discharge 



Service Tax appeal Nos.375, 697, 727 of 2009 

Service Tax appeal No.482 of 2010 

Service Tax appeal No.21694 of 2015 

 

Certificate, appeals filed assessee are dismissed as deemed to have 

been withdrawn and Revenue’s appeal also disposed of. 

 

(Dictated and pronounced in open court on 16/02/2022) 

 

 

(P. ANJANI KUMAR) 

TECHNICAL MEMBER 

 

  

(P DINESHA) 
JUDICIAL MEMBER  

  
 

 

Raja...  

 


